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[Shri Vasudevan Nair]e

i[Need to expedite the construction of
the Idikki Project. (25)].

“That the demand for grant
on account under the head
Public Works be reduced by

Ra. 100.”

[Need to expedite the gnti-sea erosion
worky (26)].

Mr. Deputy-Speaker: The cut
motions are also before the House.
Now we will take up non-official busi.
ness. This debate will continue after-
wards,

1430 hrs.

.COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FIFTY-NINTH REDPORT

Shri Muthiah (Tirunelveli): I veg
to move:

“That this House agrees with
the Fifty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 15th March,
1985."

Mr. Deputy-Speaker: The question
is:

“That this House ggrees with
the Fifty-ninth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 15th March,
1965."

The motion was adopted.

Mr. Deputy-Speaker: Bills to be
introduced.

Shri Sivamurthi Swamy—not here.
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14.304 hrs,

CONSTITUTION (AMENDMENT)

BILL*

(Amendment of articleg 15 and 16)

Shri Sezhiyam (Perambalur): I
beg to move for leave to introduce a
Bill further to amend the Constitution
of India.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-

duce a Bill further to amend the
Constitution of India”.

The motion was adopted.

Shri Sezhiyan: I introduce the Biil

—

1431 hrs,

CONSTITUTION (AMENDMENT)
BILL*
(Amendment of article 120)
Shri S. M. Banerjee (Kanpur): I
beg to move for leave to introduce
a Bill further to amend the Consti-
tution of India.

Mr. Deputy-Speaker: The questiom
is:
“That leave the granted to
introduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Shri §, M. Banerjee: I
the Bill.

introduce

1431} hrs.

CONSTITUTION (AMENDMENT)
BILL~—contd.
(Amendment of article 75 by
Yashpal Singh)
Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of the following motion
moved by Shri Yashpal Singh on the
5th March, 1965:
“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Shri
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The time already taken is twenty
minutes, and forty minutes are left.

Shri Yashpal Singh (Kairana):
The time may be extended by half
an hour.

Mr. Deputy-Speaker:
other Bills also.

Shri D, C. Sharma
his speech.
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There are

may continue

Shri D, C. Sharma (Gurdaspur):
Sir, 1 was submitting that it is the
law of nature, and I think this conti-
nuity of life is an article of faith with
the followers of certain religions.
But even those' who have 3 scientific
attitude to life believe in it, Just as
there is continuity of human rights,
s0 there should be continuity of life, of
political life, of administrative life,
of legislative life.

The Minister of State in the Min-
istry of Home Affairs (Shri Hathi):
After five years?

Shri D. C. Sharma: And 1 believe
that the Prime Minister in every
«lemocratic country of the world is a
symbol of that continuity; and if the
Prime Minister is removed by any
accident, natural or otherwise, I
believe that that continuity should
not be given a rough jolt in any sense
of the word. What happened in India
just now was this that when our
great Prime Minister, Pandit Jawahar
Lal Nehru, passed away, the Presi-
.dent called Shri Gulzarilal Nanda to
act as the Prime Minister; then the
Congress Legislative Patry had its
deliberations and the new Prime Min-
1ster was appointed by consensus.
But there was a time lag between
the sad and untimely demise of our
Prime Minister, Pandit Jawaharlal
Nehru, and the taking up of office on
the part of the new Prime Minister,
‘Shri Lal Bahadur Shastri, There was
a caretaker Prime Minister for a few
days. (An Hon, Member: For fifteen
days). It only means this that in
practice we think that the caretaker
Prime Minister is essential in order
%o give the people the impression that
the old council of ministers conti-
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nues, that the olq policies are going
to be intact, and that the old set-up
is going to remain.

What Mr. Yashpal Singh wants is
this that you should give it a consti-
tutional status; it should not depend
upon the sweet will of any person.
Mr, Yashpal Singh says that the
seniormost member of the Council
should officiate as the Prime Minister.
I think nobody should have any
objection to that, In our country we
do not have the office” of Deputy
Prime  Minister. Otherwise we
generally find that the Deputy Prime
Minister is the seniormost member of
the Council and he continues and he
acts in the place of the Prime Min-
ister.

Then he says that this arrange-
ment should last only till a new Prime
Minister has been appointeq by
democratic procedure which is adopted
by the ruling party, the dominant
party. The Congress Party is the
dominant party in India and they
have to select or elect the new Prime
Minister. So I feel that instead of
making these ad hoc arrangements,
instead of making such arrangements
which are not in conformity with
democratic practices in any country
of the world, this constitutional provi-
sion should be made. And I believe
that if this is done it will set at rest
the large number of speculations that
go on after the sad demise of any
Prime Minister.

So I support this Bill, and I hope
the hon, the Home Minister will not
have any objection to it, because it
is only constitutionalising or legalising’
what we are already doing, and I
think to give it constitutional status
will not do harm to anybody.
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Shri Narendra Singh Mahida
(Anand): Mr. Deputy-Speaker, Sir,
1 rise in support of this Constitution
(Amendment) Bill sponsored by Shri
Yashpal Singh. It is quite in con-
formity with our ideas; by this Bill;,
he wants to remove this doubt as to
the succession on the Prime Minister's
demise. My hon. friend Shri Raghu-
nath Singh has just{ now stated that
he does not agree with this Bill. I
would request his party or the Min-
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ister of State in the Ministry of
Home Affairs to sat anp example by
appointing a Decputy Prime Minister.
Our late-lamented, beloved Sardar
Vallabhbhai Patel was mnamed as
Deputy Prime Minister, We have a

similar system with respect to the
Vice President also. When the
President is no more with us, we
always have a Vice-President. Such

an honourable post as Deputy Prime
Minister cannot be left vacant. Or,
in the alternative, we may have a
system or a precedent of having the
Home Minister succeeding the Prime
Minister on the later’s demise. On
that principle, our present Home
Minister had for the time being suc-
ceeded our late beloved Prime Minis-
ter. So, there must be some prece-
dent or formula whereby this succes-
sion is not left in doubt as to who
should succeed whom,

There were also rumours during
Pandit Jawaharlal Nehru's lifetime
also as to who would suceed Nehru,
and that doubt persisted till the last
day, till his death, and even after
that, the people were lefl guessing,
and for sometime, this question of
appointment of the Prime Minister
wag hanging in the balance. Ulti-
mately, the Home Minister succeeded
the Prime Minister for sometime till
other arrangements were made. So,
we should amend the Constitution, or,.
if an amendment ig not required or is
not thought of, a precedent should be
set whereby the Home Minister hold-
ing charge of that Ministry should
succeed the Prime Minister.

With this suggestion, I welcome this
Bill and commend it for the consider-
ation of the Home Minister. In the
alternative, as I suggested, they ghould
appoint a Depuey Prime Minister.
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Shri Sham Lal Saraf (Jammu and
Kashmir); Sir, while 1 appreciate
the feclings with which my hon.
friend Shri Yashpal Singh has mov-
ed this Bill, I really sce some prac-
tical difficulties in supporting  this
Bill. No doubt, my venerable friend
Shri D. C. Sharma had placed ano-
ther viewpoint before the House, But
1 feel it is not easy that this Consti-
tution could be amended everytime,
Shri Raghunath Singh has correctly
stated that for a country like India
which is much bigger than America
in the matter of population, it is not
advisable to keep the Constitution
amended so frequently, and parti-
cularly when a private Member re-
commends such an amendment infre-
quently, it becomes a mockery. There
is not much force in asking for this
amendment. Maybe, from merely
looking at it, one might feel that
some such thing has happened and so
something should be done. But then,
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many other important things escape
our notice. I feel there is some point
in the suggestion made by my hon.
friend Shri Narendra Singh Mahida,
namely, with a view Lo remove mis-
understandings in the future, and to
allow things to go on smoothly, the
Congress Party of which I happen to
be a member, might consider the
suggestion of appointing a Depuly
Prime Minister. That will certainly
solve the difficulty.
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I shall take Lhis opportunity of
refuting the point made by Shri
Kishen Pattnayak. He said that the
demise of our beloved leader, the
late Prime Minister, Shri Jawaharlal
Nehru, was not announced imme-
diately after his death and that was
delayed because of the arrangements
needed for appointing ga successor.
He said that the demise was announc-
ed two or three hours later. That is
absolutely wrong. Immediately the
demise occurred, it was announced.
There were a number of people, and
hundreds of his followers were there;
everybody was there. There was no
question of hiding or delaying any-
thing. So, what he said in this res-
pect is absolutely incorrect,

But to avoid some practical diffi-
culties, some way should be found
oui, but not the amendment of the
Constitution in the manner proposed.
The Government might devote its
attention 1o it and see what things
should be done; . important things
might arise and how and by what
time they could be done and so on,
have to be considered. Maybe many
things might happen equally quickly.
If any such arrangement is arrived at
by which the entire work could go on
smoothly without demur this way or
that way, that would be good. In this
light, I feel that this Bill, as is sought
to be passed, could not be suppnrted.
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Shri Hathi: Mr. Deputy-Speaker,
Sir, the hon. Mover of the Bill has
proposcd this amendment wherein he
wants arlicle T5A of the Constitution
fo be added. Before I come to the
merits of this amendmenti, I should

like to reply to the introductory part
of the speech that he made.

He complained:

‘gt 7w W T fam e
Y &, faogw e fawr
REANfFra@wEdas
¥ & WX gTETC 39 ATl
w1 wAar § afew g
drgErd a ¥ F faor
s & gafae g Iy
wageaT st g 1

1 would make it very clear that from
whatever side the Bill might have
been introduced, it is given the fullest
consideration by Government. It is
not that because it comes from an
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opposition member, the Bill is reject-
ed. When g Bill is introduced, the
Ministry concerned scrutiniseg it and
passes it on to the Law Ministry. The
Law Ministry very carefully examines
the amendment. There is a parlia-
mentary and legal affairs sub-com-
mittee of the Cabinet which also
scrutinises the Bill. It may be that
the Government may not accept the
Bill as such for some reason which is
also explained before the House., But
very often the suggestions given by
members are not only accepted, but
action is taken on them.

For example, on the last occasion
when private members' Bills were
discussed, there was a Bill for amend-
ing section 109 of the Cr. P. C.
Although it was not accepted—I had
given my arguments for that—I said
that it would be referred to the Law
Commission. By reference, we do not
simply ask whether it should be
amended or not. We send to the Law
Commission copies of the proceedings
of this House, so that they may know
the views of hon, members who par-
ticipated in that discussion, If there
are any suggestions from the utility
or importance or requirement point
of view, they are considered even
subsequently. So, I assure the hon.

member that  simply because
t!:e Bill comes from an opposi-
tion Member, it is not rejected

forthwith. I have given all the steps
})efore we come to the decision that
1t need not be accepted,

The mover has said that this is
an innocent Bill and so it should be

accepted. There is a distinction
between a Bill being innocent and
its being necessary and important.

Merely because an amendment is
innocent, it does not mean that it is
always to be accepted. The criterion
for acceptance is not its innocence
or harmfulness, but its necessity, As
Mr. Raghunath Singh said, the neces-
sity should be established much more
strongly in the case of a Bill to
amend the Constitution. No amend-
ment to the Constitution, as the hon.
member knows, can be passed so
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lightly by a simple majority. It has
to be passed by a majority of the
total membership and two-thirds of
the members present and voting.
That is the importance given to such
a Bill. Has he himself attached that
much importance to this Bill that at
least two-thirds of members even on
that side are here throughout? It is
not a question of two-thirds; even
supposing it is not possible to carry
the Bill through, if really it is an
important Bill, its mere coming from
the opposition will not be the eri-
terion for rejection.
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Dr. M, S. Aney (Nagpur): It can-
not be passed without two-thirds
majority. But can we discuss it
when there is no quorum at all in
this House?

Mr. Deputy-Speaker: The bell is
being rung....Now there is quorum.
He may continue,

Shri Hathi: Coming to the merits
of the Bill, Shri Yashpal Singh is a
religious person and he quoted even
from the Bhagavad Gita and taught
us the philosophy of life and death
during his speech. But I am only
concerned with the constitutional
and legal aspect, because I do not
know as much as he does about
philosophy.

Article 75(1) savs that the Prime
Minister shall be appointed by the
President and the other Ministers
shall be appointed by the President
on the advice of the Prime Minister.
There are two prerogatives for the
Head of the State: one is appoint«
meni of Prime Minister and the
second is dissolution of Parliament.

15 hrs.
He says in his Bill:

“In the event of the occurrence
of a vacancy in the office of the
Prime Minister by reason of his
death, the old Council of Minis-
ters shall continue in office and
the senior-most Minister shall
act as Prime Minister until the
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appointment of a new Prime
Minister by the President.”
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out of
given to the

Therefore, one prerogative
the two which are
President under the Constitution is
being curtailed. T would now ask the
hon, Member, could we call this an
innocent Bill, one which takes away
the prerogative of the President? If
out of the two one is taken away even
temporarily, I would not be prepared
to accept it as an innocent Bill.

Then, let us take the theme of the
Constitution. The theme of the
Constitution is that while article 75
relates to the Central Government,
article 164 relates to the Government
of a State. There it is said:

“The Chief Minister shall be
appointed by the Governor and
the other Ministers shall be
appointed by the Governor on
the advice of the Chief Minister.”

So the Ministers shall hold office
during the pleasure of the Governor.
These provisions go side by side.
When we think of amending the
Constitution, we have to think of the
theme as a whole. The Constitu-
tion is such a document that you
cannot apply one sel of arrangement
for one and another set of arrange-
ment for another, provided you are

making arrangement for one case
with a view to aveoid certain diffi-
culties and hardships as have been

envisaged by the hon. Member. If
we amend article 75 and thereby
obviate the difficulties andq hardships
which the hon. Member has in view,
does he mean to say that those diffi-
culties would not arise in the case
of the State? Supposing there is the
death of the Chief Minister of a
State, what do we do? ‘There he
wants the existing provisions to
continue, because when he thought
of this, naturally, as a learned man
as he is, he must have thought of
the whole theme of the Constitution
and he must have come to the con-
clusion that so far as the States are
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concerned the death of a Chief

Minister will not at all matter, there
the people will be able to take care
of themselves or that the Governor
will be able to take care of the situa-
tion. But he thought that at the
Centre it is not desirable to give
power to the President to appoint
anybody he likes. Is that the logic,
is that the reasoning behind it? 1
have not quite understood the reason-
ing behind this argument, I am try-
ing to find out what it could have
been. The simple answer which I
can give to myself is that he only
thought of the Centre and he did
not give thought to the State Gov-
ernment. I think that ecan be the
only simple answer. But it may be
quite all right to give a simple
answer like that elsewhere. But so
far as we here are concerned with
the amendment of the Constitution,
that answer cannot be a wvalid
answer, because then the theme both
in the State as well ag at the Centre
must be the same. There it is the
Chief Minister and Council of Minis-
ters and here it is the Prime Minis-
ter and the Council of Ministers. If

you retain the provision so far as
the States are concerned and give
power to the Governor to appoint

the Chief Minister as he likes and if
in respect of the Centre you say that
the President will not have that
power to appoint the Prime Minister
and the senior-most member for the

time being should come wup as the
Prime Minister automatically, then
there is a distinction or divergence

in the arrangement of both.

Shri D. C. Sharma; May I ask the
hon. Minister whether he will be
bringing a Bill providing for that
contingency also?

Shri Hathi: No, no. T am only try-
ing to find out what his argument is.
My argument is that even if vou
adopt the same theme for the States
also, it is not workable because, as 1
first smid, to an extent it curtails the
prerogative of the President,
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Let us come to the second point.
Y1 is the right of the Prime Minister
to choose his Council of Ministers. If
you appoint the senior-most member
as the Prime Minister, according to
the provision that he wants to bring
in. the Council of Ministers will
continue to be the old Council of
Ministers. That is not what the Cons-
titution provides. 'The Constitution
does not provide for anv acting Prime
Minister. The new Prime Minister,
whosoever he may be, even if it is
for a day or two or three days,
should submit the names of his col-
Jeagues to the President and the
President appoints all the Ministers
afresh and all of them together
become the Council of Ministers.

4903

Let us take the practical difficul-
ties which, he said, would come in
the way. The first practical diffi-
culty which Shri Yashpal Singh
mentioned was this. This is what he
said:

I put it to the hon. Member, is this
a difficulty which should induce us
10 make an amendment in the Cons-
titution? What he argued was this.
He said—it might have so happened
and therefore perhaps he has drawn
out this conclusion—that a Minister
may be abroad and if in the mean-
1lime the death of the Prime Minister
occurs it may be difficult for him to
come back. Whenever anybody goes
out the provision for his return is
already made. There are a number
of people, officials and non-officials,
whom the Government of India send
out, Their coming back should not
create any difficulty. He said that

2468(Ai) LSD-T.
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they are all poor men and we can-
not expect them to spend money
from their pockets for their return.
How will they come back if they
ccase to be ministers, he asked. As
I said, once a man goes out the
sanction for his going and coming

is given. Therefore, even if he is
not a Minister he can come back
without spending any money from
his pocket. Therefore, there :5 no
difficulty in that.

The other difficulty he mentioned

is this, He drew upon the philosophy
of Gita. He said that on the death
of a Prime Minister, the people will
all be in mourning. He said we
should not do that. These were his
words:

“amife stuifr @ar fagm
Tarfa et AT

aqr wdafr fagr -
a7ty warfy Fanfa G 0"

He said that after all we should not
mourn over this body, Just as we
discard old clothes and put on new
clothes, we discard this body and
take another one. Why should there
be mourning, he asked. He said
people start mourning forgetting the
administration, Therefore, he said,
if a provision is there that the second
man would immediately come up all
these difficulties would not arise.
We should know one thing. What-
ever may be the difficulty, whatever
may be the emergency. whatever
may be the adversity, we have to
continue the governance of the
State, the administration of the
country in whatever adverse situa-
tion we may be. Therefore, though

~we may mourn the death of the

Prime Minister, the duty towards
the country and the nation continues.
Therefore, as is seen, no difficulty
was envisaged. Immediately, within
a few hours, the Home Minister was
sworn as the Prime Minister. As
such, this iz also not in any way a
vractical difficulty or such a big
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difficulty as would necessitate the
amendment of the Constitution.
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Shri Narendra Singh Mahida: Is
that a precedent, that the Home
Minister will succeed?

Shri Hathi: No, no. It is the power
of the President to appoint. We can-
not create any precedent like that,

Shri Mahida suggested that if
there is a Deputy Prime Minister,
naturally, he will succeed. That is
a long-term arrangement and not a
temporary one. You must have seen
that the late Prime Minister, because
he was a great democrat, whenever
this question came up he said that he
would prefer to leave it to the people
rather than imposing somebody on
them by appointing a Deputy Prime

Minister. He had full confidence in
the people that they would decide
whom to choose. Though some

people had expected that there would
be some struggle or quarrel, nothing
happened and the change-over was
smooth. The change-over was so
smooth that people outside India
wondered and were surprised how
the change-over could be so smooth.
We are confident of the party and its
discipline and its  assessment of
people. There will be no difficulty
whatsoever and the right person will
be elected as Prime Minister hy the

party.

Shri Patnayak said that some pro-
vision is necessary for the tempo-
rary period. The Congtitution
should not be amended just to pro-
vide for a temporary period. If it is
to be a long-term arrangement
about which there is some difficulty,
the Constitution can and should be
amended, But if it is to cover only
a temporary period, in my opinion,
no amendment of the Constitution 1s

necessary.

Suppose we accept the amendment
suggested by Shri Yashpal Singh
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that the senior-most member of the
Cabinet shall become the Prime
Minister. Of course, his idea is that
he should be the acting Prime
Minister, But our Constitution does
not provide for an Acting Prime

Minister. Secondly, there is no such
seniority among the Council of
Ministers. As Shri Raghunath Singh

has said, it may be according to the
date of joining or according to the
alphahetical order. Therefore, if we
merely say that the senior-most
Minister should be appointed Prime
Minister and seniority is decided
according to the date of joining, it
is quite possible that he will not be
able to carry all his colleagues with
him. It is very likely.

Singh Mahida:
Ministers is

Shri Narendra
Seniority among the
already there.

Shri Hathi: It might or might not
be there. Any way, it is not like the
ICS cadre. A person may become
Minister late and yet he may be
given seniority of No. §, 3 or 2.

Then, why should we restrict the
discretion of the Presideni? Why
should we make his power mechani-
cal? When we have given ithe power
to the President, surely he will
appoint a person whom he thinks fit.
There is no reason why he should
appoint necessarily only No. 2. He
can appoint even somebody from out-
gide the Council of Ministers. That
is also possible. It is not necessary
for a person to be a member of the
Council of Ministers to be appointed
Prime Minister. It is enough if he
gets elected within a period of six
months. So, let ug not tie down the
President to any particular course.
Let him exercise his discretion. If
we want to make his discretion
mechanical, then of course it is a
different matter. I do not think
there is any reason for us not to have
confidence in the discretion of the
President and curtail the prerogative
which the Constitution has given
him.
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Therefore, looking at the practical
difficulties which my hon. friend had
pointed out and looking at the actual
working in the past when there was
a smooth change-over with no Jiffi-
culty or complications, 1 feel that
this is not an amendment to the Con-
stitution which should be accepted.
Therefore, although I have great re-
gard for the hon. Members, his
philosophy and his ideas, so far as
this amendment is concerned, I am
not in favour of it.

Shri Narendra Singh Mahida: May
I ask for a clarification? How was
the late Sardar Vallabhbhai Patel
appointed as Deputy Prime Minister?

Shri Hathi: That is a different
matter altogether. This Bill seeks to
appoint an Acting Prime Minister,
not a Deputy Prime Minister.

Shri Narendra Singh Mahida: All
the same, may I say....

Mr, Deputy-Speaker: We are not
concerned with the Deputy Prime
Minister at this stage.

sft amam fag . smamer wEREw,
¥ qgd WTWTLY § I A« qewl & fagi
@ agw ¥ foen foar | & g s &
w fag sgamwee § wifs o faoda
TEET ¢ IAET W IAAr g T QAT
aifgr foaet f& e @ & oqE
FIAAT & | WA AGTHL FT Tg FEAT 8
f ot fawdta fvar @ ag WY ST @
oy § framm ag f& ot W e
t mifs “ge &7 & dv @ TR
wie" | g & a@ &1 gmard g
T &y v & oAy fedy g fafaex
TR FT I IFIA TR THAA FT
wiforer £

Ffew ot feafe & o Foiegua 1
IER IR FHRA B wforw @4 ;¥
TR Tl 99 ARG weAT g ¥
WIAT ¥ | Ug TIA FTUTIT WIAT § |

& | I ¥w O ) 98 qWar

w7 w9 W fF fom swe g
Tegafa fadw o @, IR oy g
IJoregafa ®1 FT | T Tw g
g 9T WY WTRT 9T § A« A
£, S0 f O g 3w & | v e
WX FHH Al HT A[PRA g ATE,
& IR g A AfET-aiEr T
afa ofeeg &1 & 39RY F9 F=T
w1fgw |

TgT 98 ¢ 971 43 & | 9 fade
g f& g9 @z 0 @ ™ F fAv
I TTA FT 2, UT FA T § 1 ¥AA OF
g AT FIA FT G AT § W IAR
g Afy wrem A T oAwT HAT R

“ vt & ovima afaga: e afai dfzf”

WY AT § WK IWEY 9V H qra & AT
At AN FT FEO F, ARG A &
#eor &, Afew ot w@T @ 3w & fog
TR T, 9 g w g, @
WA XT HFTEET FIA U WLQAT 8,
AN A #1 fawre 5 FF T, IWE
fauw &t oF fame &1 gwaE T W
wgraT ¢ 1 92 feiegee ) feafe ag
t v fom aw gnw fafreca
IH qAFT gH HEZ A A 9T ATC W 0%
AT EHH CE€ T 7 7 | gAIQ TG TF
g s @, faemera s 2
W Sfawr A 2 gER @ S A,
ferrem & a=ma Ay g wfaem & 2,
A wfamr &t & 45 w07 A F fAg
=%fe, fag ol aqfe oo & 7
xafay gart ag ag A g wifen &
fft & 7 o7 w® qaT fao o, et
& ¥ 9T gEaw g o, fed &
7R 9T wTfRe 7= #7 20 o, ar@de
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a2 & A 9 | QAT FEAT qEr
FATY O TW AT T FEATE

Ty Eraonfadeaa 7 oqaf

T TR # afq ¢ "/ w7 afa
¥ fog 1 g, WE FET AR 0w
wime Hrer e Ifaa g & | ET A
F 9 w1 af = geeg wfanues
#1 % 48 6 AL qF FH FL | IS AR
Tegafa ford a1 99 | 7@ I #F feag
T T OF e AR faamte
R & g wfad & | T A ¥ AT
Nt & afx & 1 39F fag DA A
T |

A g 7 FE qH wgr g & A
@ woer mEr s afy ¥ wen §
IUY SUTET F SATET AW F IW I AIIHT
WX g §, gH AT JEET HCT
wfee ot fe aw= afa & sw=mar § s
W JN ¥ ot ey ¥ wfy v S

@ & ag w7 @ 9 fF g agt
WA JI® A e g 1w g
T AREE TG FU AMgT | TWE
A A % 7 area ¥ frar @

“forw w9 3 AL A9 AR
TR & & Tl (O T
T 7 F QA ST & g9 AT
O 8, WA F oA faea § 1 Ay 9
€ HIAT F TAAT AT AT TTAT AT
T 4T & 9% wgW ¢ | for ag wre
A T TS & OF 4T § gEL I B
S atg wEAT ¥ ) A g T g
T8 2 ) e wfuw T W AW

TR W AT )
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My AR awg
faely e & A0 F FO EH a€ F
fag oM & 1 3 3G & 2w F A= A
T & WY L TN X Th TF A8
F W R & 7 fFU Adh a1 oF
feq ot s 7@ 99 Gwar | W
THY @1 FHE H WA KIS AT ST AT
@ FJEh TETAL AT TGS Wery 4 AT
foaa & f& Soay wwewr @ e ®
T § AR WA & fad wi g ara
fAmgfsfF T s 3w
& HTH F IqS A4S ¥ TF AT HGIITT
¢ wafag & g fF 9 g A w9
T # AF F o ey wue weit ®
qY 9T X FT FIW T & | HOC AT
grm &Y ag 3w & feo sfgme< g

st wgrcE T (<)

HH UF T AT |
Jqreaw wENAY A, afau

siwelt FgTA T I
qERT, AT TE WA R ..

JuTeaw WEYA : AE, W9 &fey |

I have to put it to the vote of the
House,

st geR W weEw  (d9E)
JqTEAY WEIRT AU UF  SqAEdr &
FarT &1 ETIW W TH qHG FIH A E |
Mr. Deputy-Speaker: The bell is
being rung. I have to put the motion

to the House. Let the lobbies be
cleared.

oft gew W= wGTE@ I
A, i fae &1 a7 § Ffaw wi
T FICH A BT TG

Mr, Deputy-Speaker: This is the
Division bell.
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Mr. Deputy-Spcaker: Has he the
leave of the House to withdraw his
Bill?

Some Hon, Members: Yes.

Shri Raghunath Singh: No, Sir. It
should be rejected by the House.

nﬁmﬁg:m#ﬁmﬁs‘ﬂ%
¥ o a7 & 7@ w3 @ § A e
@ E A o 9 foamge £ fear
FFAT !

Mr. Deputy-Speaker: When the

motion is objected to, I have to put
it to the House, The question is. . .

Shri Raghunath Singh: Sir, I with-
draw my observation.

Mr. Deputy-Speaker: You should
have taken a definite stand earlier.

Shri Hathi: He thought T had given
an assurance. I had not given any
assurance, ’

Mr, Deputy-Speaker: Has he the
leave of the House to withdraw his
Bill?

The Bill was, by leave, withdrawn.

Mr. Deputy-Speaker: Shri C. K.
Bhattacharyya.
Shyl Sivamurthi Swami (Koppal):

Mr. Deputy-Speaker, Sir, I seek your
permission to introduce my Bill

Mr. Deputy-Speaker: Not gat this
stage,

Shri Sivamurthi Swami: Sir, I
make a request. With your permis-
sion, I wish to introduce my Bill,

Mr. Deputy-Speaker: You should
be present when the Bill is taken up.
All right, let him introduce the Bill.

Shri Sivamurthi Swami (Koppal):
Sir, I beg to move for leave to :ntro-
duce a Bill further to amend the
Constitution of India,

Mr, Deputy-Speaker: The guestion
is:

“That the leave be granted to

introduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Shri Sivamurthi Swami: I intro-
duce the Bill,
15.25 hms,

YOUNG PERSONS (HARMFUL
PUBLICATIONS) AMENDMENT
BILL
(Amendment of section 2) by Shri

C. K. Bhattacharyya.
S8hri C. K. Bhattacharyya (Rai-

ganj): Mr. Deputy-Speaker, Sir, I
beg to move:

“That the Bill to amend the
Young Persons (Harmful Publica-
tions) Act, 1956 be takep into con-
sideration.”

Section 2 of the Act containg the
deflnition clause which runs as
follows:

“2 In this Act,—

(a) “harmful publication” means
any book, magazine, pamphlet leaf-
let, newspaper or other like publi-
cation which consists of stories told
with the aid of pletures or with-
out the aid of pictures or wholly in
pictures, being stories portraying
wholly or mainly—

(i) the commission of off-

ences; or

*Published in the Gazette of India Extraordinary, Part II, Section 2, dated

19.3-65.



